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IN THE CENTRAL ADilINISTFAT 1\/E TRIBUNAL
riRINCIPAL BENCH : NEJ DELHI

0,A. No,160 of 1994

Date of Decision J 24th January 1994

Hon'bie 5hri J. P. 5harma,M^J;

Hon'ble 5hri B. K. oingh, HC'Aj

Shri Jaspal Rattan
r/q utr.No.3,Type-iiI
Uttari Pitafnpura
income Tax Colony
DELHI—110 034• . APfU-'icant

By Aduocate ^l^ri \y, P. Tirkha

Us.

1. Union of India
C/o Director General (Income Tax)
flayur Bhauan
Connaught Place
NEJ DELHI 110 001

2, The Director

Income Tax(3ystera;^)
A.R.A. Centre
Ground Floor, £-2
Jhandeualan Extension
NEJ DELHl-55

By Adv/ocate None

0 R D E R(OralJ

Hon'ble Shri 3, P. Sh ar ma, fl C3

Respondent s

The applicant, in this application, has

assailed the order passed by the Director of

Income Tax^Systems). New Delhi-55, dated 2U-12-Iy93,

remo\/ing the applicant from ser\/iCsB while working aS

Programme Assistant under the Director- Genera)l,

Income Tax, New Delhi,

2, Tne applicant had preferred an appeal against the

aforesaid order to the Appellate Authority on 4, 1,1994,

wo n t d, , ,2



4

V,

«>

-2-

3. The application, therefore, is not maintainable

and is barred/ under Ssction 2^5 of the Administrativ/e

Tribunal Act,iy85.

4. The apprehension in the mind of the applicant

is that during the pendency of the appeal, he may be

throun out on the street; from the gov/ernment quarter. .

5. The learned counsel for the applicaht, therefore,

wants to uithdrau the application reserv/ing nis right

to assail the order passed by the appellate autnority,

b. Therefore, the applicant is allowed to withdraw

the application with the liberty to assail the order

passed by the appellate authority, if so ad\/ised.

The application is disposeo of as withdrawn, at the

admission stage itself#

No costs. .

(B . K. Singh) (3. P.- Sharmaj
i'fember(A) f1ember\,3) .
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